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Israel: Israel has occupicd terri-
tories through armed aggression far
beyond the boundaries agreed to
by the UN and it has presistently
disregarded UN Resclutions bcth
in regard to the borders and the
problem of the Palestianian pecple.
It refused to withdraw frcm these
illegality occupicd territorics and to
the restoration of in alienzbie rights
of the Pelestinion people to the
self-determinaticn and an inde-
pendent hcmeland of their cwn,
which Goverrment of India bas
consistently and unequivccally sup-
ported. .

Morocco: Morocco broke off
diplomatic relaicn with India on
last Octcber, 1985 fellcwing Tndia’s
recognition of the Sahrawi Arab
Democratic Republic (SADR). How-
ever, interests Secticns of the two
countries are functioning in the
respective capitals.

South Africa: Consistent with our
policy of total boycott of the Recist
Pretorice Regime, we maintain no
links whatsoever with the Republic
of South Africa.

Crippling Diseases among Tribals in
) Andamans

4325. SHRI E. BALANANDAN :
‘Will the Minister of PLANNING be
pleased to state : .

(a) whether Government’s atten-
tion has been drawn to the news
which appeared in the Times of
India dated the 10th June, 1988 re-

garding diseases that crippled Anda- .

man tribals; and

(b)if so, what is the reaction of
Government in this matter ?

THE MINISTER OF PLAN-
NING AND THE MINISTER OF
PROGRAMME IMPLEMENTA.-
YION (SHRT MADHAVSINH
SOLANKY) : () and (b) Yes, Sir.

“The Island Development Autho-
rity has tonstituted an Expert Group
to study the Socio-cultural pattern
of tribal population (aboriginals and
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others) their living style, -occupa~
tion and health ccnditicrs etc. The
Expert Group has submitied its
intcrim repert which has been  dis-
cusscd in the 4th Meeting of IDA,
the short teim reco mmendations
were apprcved. As part cf this study,
a project cntitled “Savirgs the tribal

grcup of Andaman and Niccbar

Islands frcm extincticn: an action
orientcd research” is veder imple- -
mentaticn by the All India Insti-

tute of Medical Sciences, New Delhi.

This prcject weuld lcck into all the
aspects of health status of the tribals.
The short term mcasures as recom-
mended by the expert grcvp have
been taken up fcr implementation
by the UT Administraticn.

Notificaticns of laws ¢pacted 'y the
Parliament

4326. DR. BAPU KALDATE:
Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) the details of laws enacted by
the Parliament but notification and
rules for their implementation have
not yet been framed or issued ;

(b) the reasons for the delay in
the issue of notification and in the
framing of relevant rules ; and

{(c) by when the process of fram-
ir(xig of rulesare likely to be complet-
?

THE MINISTER OF STATE
IN THE MINISTRY OF LAW
AND JUSTICE (SHRI HANS
RAJ BHARDWAY) : (a) to (¢)
Although the Legisative Depart-
ment of the Ministry of Law
& Justice is respensible for
drafting Bills, once a Bill is enacted
as an Act, the administration of the
Act including the power to make
rules, etc., for its implementation is
the responsibility of the wvarious -
Ministries of the Gevernment of
India to whom the subject-matter
is allocated under the Allocation of
Business Rules,



